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(Rs) and Central Sales Tax (Am:t.) Bill

have handed over the entire matter to the
Fifth Finance Commission and requested
them to go into this matter thoroughly.
The Fiflth Finance Commission has sub-
mitted its report to the President and is
under examination. Uader article 281 of
the Constitution, the report will have to
come before both Houses of Parliam:nt
with the recommendations of government,
We are considering changes in the 1958 Sales
Tax Act. Therefore, by the time the
report of the Finance Commission comes
before the House our recommendations
would also be available. So, 1 would
not say that the suggestlons given by
the hon. Members are of no walue, They
are very valuable and they deserve consi-
deration, but not now ; they will be
considered at that stage. Therefore, | request
that the Bill may be adopted by the House.
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SHRI P. C. SETHI : It is entirely
for the local authorities to decide.

SHRI KANWAR LAL GUPTA : The
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rate of sules tax is to be decided by the
centre and not by the D:lhi Administration.

SHRI P.C. SETHI: In respect of
those goods which are coming from outside
Delhi, I am told that the Central sales

tax In Dzlhi has been reduced from three
1o one per cent.

MR, DEPUTY-SPCAKER :

tion is :

The ques=

“That the Bill be passed.”
The motion was adopted.
BUSINESS ADVISORY COMMITTEE
Thirty-cighth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI1 RAGHU
RAMAIAID @ 1 beg to presemt the Thir
eighth Report of the Business  Addvisory
Committee.

18 birs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Friday, August
8, 1909, Sravana 17, 1891 (Saka



